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COMPLIANCE REPORT FILED BY THE 5th RESPONDENT

As per the Order passed dated 2.8.2023 by the Hon'ble National Green

Tribunal (SZ) the Mines and Geolory Department submitting the compliance

report as follows:

1. While concluding that "There is tle ertraction of 2,75'59'517 MT

of Black Cotton soil and Casing Soil, tahich are illegallg mined in

gross uiolation of the Enuironmental La u-ts"l:as issued orders'

directing the Sth respondent, i'e', Asst' Director of Mines &

Geologz, Mahabubnagar, to assess the penalty for the soil

illegally mined and levy appropriate penalty payable to KRMB

within 3 months. Further the Hon'lcle NGT directed the said

exercise to be completed within Four (4) weeks and compliance

report to be frled for further action'

2. It is submitted that in compliance to the Orders passed by the

Honble NGT, this office vide Show Cause Notice No.

227 lirrigation /PRLIS/2021, Dt.11.08.2023, has issued show

cause notice to the Superintending Engineer, PRLIS Circle No.ll,

Mahabubnagar, as to why action should not be initiated for

recovery of (10) times penalty as per Rule 26(21 of Telangana

State Minor Mineral Concession Rules-1966, for 2,75,59,517

MT of Gravel (Black Cotton Soil & Casing Soil) illegally
excavated from various tanks situated in Jadcherla, Rajapur &
Nawabpet Mandals and consumed in the construction of
Udandapur Reservoir under PRLIS.

3. Accordingly, the Superintending Engineer, Irrigation Circle
No.2, Mahabubnagar vide Letter No. SE/IC-
2/MBNR/DEE1/T1lmines/ 149, Dt.23.O8.2023, has submitted
reply to the aforesaid show cause notice stating that the orders
of NGT in Original application No.147 /2021 is highly arbitrary
illegal and contrary to the evidence on record, and requested
this offrce to differ passing any order pursuant to the aforesaid
show cause notice for a period of 8 weeks. Further, the
Superintending Engineer, Irrigation Circle No.2, Mahabubnagar
stated that, there is no evidence to show that the above
quantities of Black Cotton Soils have already been extracted and
they have not extracted 2,75,59,512 MT of Black Cotton soils.
Further, the project proponent pRLIS, in its reply categorically

err. or#bi#-s c c,,
llrlrblborg'rr'
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mentioned that the quantity of 86'60'116 MT BC Soils have
been extracted duly paying the Seigniorage charges and also
statedthattheyhavenotbeenextracted2'75'59'SlTMTofBCsoils. Further, the Irrigation Department of Telangana stated

SupremeCourtoflndiaandfinallyrequestedtodifferpassingofarry order pursuant to this Show Cause Notice No'
22-i7 lirrigation IPRLIS l2}2l, Dt'11'08'2023 for a period of 8
weeks.

4. It is submitted that, further on verification of the Seigniorage
Fee recovery statement furnished by the Superintending
Engineer, Irrigation PRLIS Circle No'II' Mahabubnagar' vide his
Letter No. Dt. 1 1'08'202 1, it is found that an amount of
Rs.79.40 Crores were already recovered towards Seigniorage
Charges from tJle Contractors work bills' pertaining to the
Gravel (B1ack Cotton Soil and Casing Soil) excavated and
util2ed for the construction of Udandapur Reservoir under
PRLIS Project.

5. In view of the above circumstances' the reply submitted by the
Superintending Engineer, Irrigation Circle No'2' Mahabubnagar
is considered and accordingly' decided to take further action as

per the orders of the Hon'ble Supreme 
^court' 

Hence' dropped
further action in pursuance of the Show Cause Notice'

6. Finaliy, it is submitted that' in compliance to the Orders passed

by the Hon'lcle NGT - SZ' it O 'A'No'147 12021' the 5tt'

respondent, i'e, Asst Director of Mines & Geologr'

Mahabubnagar has issued Show Cause Notice as per Telangana

State minor mineral Concession Rules' 1966' and basing on the

reply submitted by the Irrigation Department' by satisfying'

further action is dropped as that the necessary Seigniorage

Charges f't"" tt'""ay i"tt ""ou"'"d 
from the Contractors Work

Bills as Per records'

that theY have
Dt.O2.O8.2023, in

decided to challenge the said order
O.A.No. 147/ 2O 2l - SZ, before Hon'ble

Hence the comPliance rePort

ou'=*
Asst. Director of Mines'& Ceolory (I/c)'

Mahabubnagar Distnct
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GOVERNMENT OF TELANGANA

DEPARTMENT OF MINES & GEOLOGY

By RPAD

Dt.l't.08.2023.

Sub:

Ref:

Mines & Quarries - order Dt.02.0g.2023 of the Hon,bre NGT

11 
O-a.No.747/2027 (SZ) for excavation of 2,75,59,577 MT of

Black Cotton so, and Casing soil ilregarly and consumed in
the construction of_ Udandlpur Reservoir under pRLIS _

Penalty assessed - Show Cause Notice _ Issued _ Regarding.

Hon'ble NGT Order Dt.02.08.2023 in OA.No.147 /2027 (SZ)

Adverting to the subject and reference cited, it is to inform that Hon,ble NGT,
in the said order, *lif concr_uding that "ilrcre is the ex.trnction of 2,7s,sg,s77 MT of

i::;!,,i:::;,;,rlf:! 
Casing soit, Tohich ,,, ii,[nuy mined in gross ,iot,tion of the

In this connection, the Hon'ble NGT has directed this office, to assess the
penalry for the soil ilegary mined ulg.lu"J,:pproprrate penarry payabre to KRMB
within 3 months' rurthei the Hon'ble Nci'directed the said exercise to be

completed within Four (4) weeks and compliance;";;r; to be filed for further acrion.

As per the counter affidavit filed by the 2nd respondent, i.e., state of
Telangana, represented by its principar' se.rutury, Irrigation Department,

Hyderabad, an amount oi Rs.75.2g Crores *"ru urreudy recovered towards
seigniorage Charges from the Contractors work_bilrs, pertaining to the Gravel (Black
Cotton soil and Casing soil) excavated and utilized for the construction of
Udandapur Reservoir rrd", pifts project.

In this regard, it is informed that as per Rure 26 (r) ,,If any person ca*ies on
quarrying operations or transports minor minerals in conffavention of these rules, he shall
be liable to pay as penalry, ,rrh ,nhorced .seignrorriri, ,"srther rih orrrrr*rn,, os may

be imposed by an oflicer nominated by the Diiector itiiinri"rnd Georogt.,,

Further as per Rule 26 (2) "Il'henever any person raises or transporrs minor minerals

without any lawfut authority, iuch minera\ may'be ,rirri-iy an officer nominated by the

Director of Mines and Geitogt in this trtoyir";dd,;;;; ii 1n, imposition of rhe penartlt

Xi;;r;:!;#!i,,"!/"t!ii''a"; that in no case, the penatty shau eiceeal ii,'1,i*esJ the

In view of the above, the details of penarty assessed as per Rure 26(2) of
Telangana state Minor Mineral Concession Rules, 1966 isas under.

(P.r.o)
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In view of the above, as the Normal Seigniorage Fee has already been realized
from the Contractors work bills, the Superintending Engineer, PRLIS Circle-ll,
Mahabubnagar is hereby requested to show cause within (7) days from the date of
receipt of this notice, as to why action should not be initiated for recovery of (10)

times penalty as per TSMMC Rules 1966, for 2,75,59,517 MT of Gravel (Black Cotton
Soil & Casing Soil) illegally excavated from various tanks situated in Jadcherla,
Rajapur & Nawabpet Mandals and consumed in the construction of Udandapur
Reservoir under PRLIS.

Asst. Director of Mines & Geology (I/c),
Mahabubnagar District

To,
1. The Superintending Engineer, Irrigation, PRLIS Scheme Circle No.II,

Mahabubnagar.
2. the Chief Engineer, PRLIS, Jalsoudha Complex, Erramanzil, Hyderabad

Copy submitted to the Director of Mines & Geology, Hyderabad for kind
information.
Copy submitted to the Deputy Director of Mines & Geology, Hyderabad for kind
information.

sl.
No.

Minerals Quantity
Rate of
S.Fee

NSF 10 Times Penalty TOTAL

1, Gravel
2,75,59,577

MT
20 Rs.55,77,90,340f - Rs.551,19,03 ,400 / - Rs.606,30,93,740/ -
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GOVERNMENT OF TELANGANA

IRRIGATION & CAD DEPARTMENT

From:

Sri K,Srinivas, B.Tech,,

Superintending Engineer,

Irrigation Circle No.2,

Mahabubnagar.

To:

The Assistant Director,

Mines & Geotogy (I/C),

Mahabubnagar.

Sir,

sub:-Mines & Quarries - order *.02-0g-2023 of the Hon,ble

OA.No.l47lZ\Zt (SZ) for ur*rufion of Z,7S,Sg,Sl7 MT

Cotton soil and Casing Soit ittegatty and consumed

construction of Udandalur Reservoir under PRUS

assessed _ Submission of reply to Show Cause Notice _ Reg.

Ref:-l, Honbe NGT Order Dt: 02.08.2023 inOA.No.l 47/2021 (SZ)

2, show Cause Norice no, zztttiiixion)pnuslzo 21, Dt:t1.08.2023

NGT in

of Black

in the

Penal\

**x****

rorrowinlglr;,j?.'nto'' 
that original application No.r47 of 2021 (sZ) was fired for

1. The project contractors are indulging in massive extraction of soir from the

;:ITJi-lX!;;,j''o' ror the construction oruhe earthen bund or rhe

' Tr',il';f#?fi:Tfi:.,,"ilf 
pran or Environmenrar crearance rrom the

3. The indiscriminate r.ror.l or soir wi, adversery affect the water storage

capacify, Or:l,y of the lake and groundwater, as the rain

ror ronser and rhe enure warer-rirr be drained due ro ,.#?j|,:fv 
nor srav

4. The projed. was accorded the Tem

sa res rha *h ere is,, L,ri..., ll i 
! 
lii:,il:. jHITil*f 

ii ilT,.j

ii,,9ll,l1?'jil?J:ltf i
n'Gunoup'r Reservoir ;.;; directed ro vacate

5' The exrractron of so, by the 2nd Respondent amounts to ilregar mining which

is against fte direction issueJ O, ,,r:]ron,Ufe Suprum. Corrt in Deepak

Kumar Vs. Stare of Haryana io",,irorrl 4 scc 629,

,.r::,:;:;:;H: :rt**ent, 
Governmenr, or reransana has rired a derared repry

ton,ole wcr,:.;;;rrr. 
of rhe hearins of rhe orisini_a,lpt;il H7l202t(SZ), the

has submin-e, ;;':::ff'tir},r;'H:,|, a loint ',rrn-.. ir,,e roinr comm*tee

Ip
J'.,trdr&.{ff
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Asperure0'A'N0't47l222t(52)thecommi$eewasdirectedtoascedain:')Yi:::;l,:l::tT:::T'1":',[ffi 

T;U..;[,'ll1J'ilil"'$:'n'o'L[ili;iuur*Ery ':""
:,';; to in' :l;':1T,1;*' ;;t,environmental 

ct

iii)TheCommifteeisalsodirectedtosuggesttheremediation,ifanyrequired,
.'Yi:uliitrllr**,{;r-fi*yff H.T:r.,'e'rril;in:'.:1:?r'n:

"o?.iJot.r drinkrng water putv'"' - - 
r ..,r^an thev applied for environment

v) vi or a.. on*1..,ff 
,HrT-? Y*ffi ::ren 

ce issu ed whe n thev
clearance whlcn wo' '"'-' 

- r rr-^ roooit as under

n:::::::'":':'#;:::':-."*n'[arrawsc'mmi"ed
*,J;""*, and 4 "l*':::.:",*iJ*.**

l;?.1 1' ill.; ii{ ::'lSf, il':"fr jil; 
: ru:i

pdr?$rc1Jtt ' -i .ioirance sucn d):"-;;" 
iurpose ot me]t ]"1.,'-lt'ief Engineer,

a'''rft"i'S$t*im: *:*;:t-ru*:"' 
-{Pl 

s,ff:i* "'

weirs' barrag"l1 l^']'"*ent',.0a,!lf {::.iil;$il:ri^.jrix:'lst*.:i.',;.ii]#j::ml.-i.'Tl
:ffi.i:: i?:,.T"1'ii1-'.: JI:#:iili,.T', -.'J- 

ru l 
"'l 

;'ln o r e i s n o i tt e s at**fr+#frffii6{ntfr#+#f}'ffifu: ::xli[nl"]i' o'i"l n*r;l.fl '.:::[to''l?Jii;t uottowing of rnatc""' "- 

" '-:-i6ta necessal'Y

laws'

(ii) whe,he*hev 
.*. 

:::T ll:ilIffil:;:jlffi il:::,,."
permission' if 90' *n 

.n ,u*red illegala<the 
environment 

on account

ex$acted by doing tr'**; 
caused 

lu *nu,ronrnental 
compensation

sarne and ttto ifi;r,; and asses:of such alteged illegi

as well



It is submitted that as per I,,IoEF&CC, S.O.3977(E) notification dated 14,08.2018,

project activity having 0-5 ha area of minlng of minor minerals requires

environmental clearance from DEAC(DIstrict Level Expert Appraisai

Committee/DEIAA (District Level Environment Impact Assessment Authorify) and

project activity having >5ha and <25ha area of mining of minerals requires

environmental clearance from SEAC/SEIAA State Level Expert Appraisal

Committee/SEIAA (State Level Environment Impact Assessment Authority). Further,

environmental clearance from EAC/I4oEF&CC is required for projed. activity above

100ha. It is further submitted that, as per f4oEF&CC, S.O.141(E) notification dated

15.01.2016 vide paragraph 7 (iii) (8) of 6, wherein it is stated that certain cases are

exempted from requirement of environmental clearance such as dredging and de-

silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of

their maintenance, upkeep and disaster management. permissions from regulatory

bodies (DEIAA/SEIIA/MoEFCC) are not required, since desiltatjon is the only activity

that was carried out. Therefore, the committee opined that there is no illeqal

mining done from the water body and the extracted material from the water body

is being utilised for the construction of dam/bund for which permissions have

already been obtained. In view of the above, the committee opines that the alleged

mining being done from the water body has not truth in it. However, the material

being borrowed from the reservoir area of Udandapur Reservoir of pRLIS is being

done without prior environmental clearance and hence the committee opined that

borrowing of material from reservoir area violates environmental laws.

As per information made available to the Committee by Chief Engineer, Minor

Irrigation, Mahabubnagar, the quantity of BC soil of 343920 cum are extracted from

existing cheruvus (10 minor irrigation tanks) located in and around l"lahabubnagar

district which are used for the construction of Udandapur Reservoir.

It is pertinent to submit that as environmental compensation of same

components in connection with Udandapur reservoir are already included in O.A.

L48 of 2027, any imposition of environmental compensation will be double jeopardy

on the project. Therefore, the committee is in view of that since there is no illegat

mining activities carried out in the cheruvus (MI tanks) by project authority,
imposing environmental compensation is not required.

iii) The committee is also directed to suggest the remediation, if any
required,

No remediation is required,

iv)Whether in executing the projects, any displacement of persons have

taken place as against the undertaking given by them that they are

limiting the scope of the project for drinking water purpose alone.

The primary purpose of the PRLIS js to provide irrigation facility only and

drinking water is a minor component. People have already been displaced for

constructing dam/reservoir at Udandapur and Karvena Reservoirs.

@



v).violations of the Terms of Reference issued when they applied for

environment clearance which was later withdrawn'

The committee opined that there are violations of terms of reference

accorded to PRLIS, as lt *us tom'ittta to NIoEF&CC that there would not be any

displacement in lifting g0 TMC ft oi *rt r, *t"'.r.ur the people have already been

displaced, even for Phase-I'

Given the above facts and circumstances'
as deemed fit.

within 03 months

the Hon'ble NGT may kindly take declsion

The Honble NGT having not properly considering the evld€nces on record

passed the order dated:02-08-'?0; ;tj;;tl applicatLn No 1a7l2021(sz) and

the operauve portion reads as under'

(i) There is the extraction of 7,75 
'59 '511 

MT of Black Cotto-l-:oil and Casing

Soil which are illegally mined in gross violation of the environmental laws'

(ii) The Department of Mines and Geology/sth Respondent.to assess the penalty

for the soil illegalty mined ui r.w 
"uppropriaie penalry payable to KRMB

(iii) The 5th Respondent to complete the said exercise within a period of 4 (Four)

weeksandfileacompliance"ponOtfo"thisTribunal'basedonwhich'theenvironmental compensation nas'to Ue assessed by the Central Pollution Control
Board,

(iv) Once the Environmental Compensation is arrrved at and paid by the proied
proponent to KRlvlB, the same shall be utilised for remediation activities in the
proiect site and for Krishna niver nestoration activities under-the guidance and

supervision of an Oversight Committee comprising of Senior Officers above the 24

rank of Joint Secretary to covernment oi maiu f'orn MoEF&CC'Ministry of lal
Shakti, Central Pollutlon Controi Board and Krishna River Management Board'

KRMB witl be the nodat ugunty 
'ht 

aforesaid. Committee-shall be constituted
within one month from the date of the judgement' Plan. of Krishna River

RestorationcoveringalltheriparianStatesshallbepreparedbVinvolvingexpeftaoencies such as NEERL IT is ofen to the authorities to consult any expert rn the

;ff;; ;;; ;rrin ou"toprnlnt' pollution abatement and riparian vesetation
development. The proposed works should be implemented fort he entire Krishna

Riveronthelinesof"NamamrGange"programmewithflexibilitytoincorporatenew site specific components alsol once the project plan is prepared and

approved by the Committee, Ministry of Jal Shakti may-entrust execution of the
project to KRMB and obtain n;cessary approvals' if any from the Central
Government in thls regard'
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A perusal of the order of the N6T wourd makes it crear that there is no basis

for the finding that ,'There 
is the extraction of 2,75,59,517 MT of B,ack Cofton Soil

and Casing sorl which are illegally mined in gross violation of the environmental

laws".

Except,in a statement submitted by the applicant in form_I to mjnjstry of

environment, Forests & Climate change Government of India. The project

proponent (PRLIS) mentioned that it requires 2,75,s9,sr7 r.4T of soirs, but there is

no evidence to show that the above said quantites of BC soils have already been

extracted.

T. 1lr-.-O 
proponent (pRLIS) in its reply categoricalty mentioned that the quantity

of 86,60,116 IvlT BC soils have been e*trudua auty p.V,rg ;hu Seigniorage

Charges. There tore 2,75,59,517 MT BC soils has not been 
""_.i.j.

The judgment of NGT of originat application t47l2l2t is highty arbitrary

illegal and contrary to the evidence on record,

. . Therefore, Irrigation Department of Telangana has decided to challenge the

sald order dated :02-08-2023 in original appltcatio-n rro.rqz oi-ZOzr isz) before the

Hon'ble Supreme Court of India.

^. -Therefore, 
I request you to differ passing of any order pursuant to trlis

;T[::'* 
Notice No'227llrrisation/PRua/202r;autuo,rr-a-ioi3 

ror a period or

Yours faithfulty,

!\ i w\6+-.;.,r\.. r
Superintending Engineel

Irrigation Circle N0.2,

tvlahabubnagar,
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